CENTRAL ADMINISTRATIVE TRIBUNAL AIIAMABAD BENCH,
0.A.No',579 of 1986

Syad AR A R GE T, vtiiaaiiee T 4 sl te AP CHATH

Versus
Supdt. of Post Offices & 3 others ,..Bespondents,

Hon 'ble Mr.Justice UL .Srivastava, V.C.
Han 'bkla Mr .A}B .G__Drthi’_A -r‘ﬂt
( By Hon'ble Mr.A.B.,Gorthi,A .M,)

Syed Abdul' Rauf has filed this application
under section 19 of the Administrative Tribunals Act,
1985 for a declaration that he be deemed to be absorbed
in Class IV Category from middle of 1967 giving % &
further promotion and conseguential monetary benefits

together with 16,5% interest thereon.

2. The claim of the applicant is that in 1964,

he was selected for engagement as a Class IV employee
but except for brief spell¢ from 1964 to 1966, he was
not given duty’s He w?s on sick-leave from 24,12.65 to
18,366 and from 15.6.,66 to 14.,6.67-His numarous =
requests and representations thereafter went unheeded.
He wasj,however, appointed as Extra Departmental Branch
Post Master ( E.D.B.P JMo) on 1.7.74 in which he continuas
aven now'. Notwithstanding his appointment as £.D.B.P.M.,
the applicant's claim that on the basis of his earlier
selection in 1964 for Class IV employse, he should

be given # salary, senriority, promotion etecs @s L-/;

were given to those who were selected along with him ™~ -~

in 1964,

3. The respondents refute the claim of the
applicant on the ground that his various representations

over a period of two decades were only a pretext to
bring his old case within limitaticn and that as
the applicant ceased to be employed in 1966/57 and

he naver bonthsrad about it thereafter, it is now
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difficult, after so many years to furnish evidenca
of the details of the working of the 2pplicant

as contended by him, Bven when he wasg employed for L
the post of EDBPM in 1964, he did not state that

he had earlierp bean selected for Class IV’serViceQ

He merely stateq that he haqg worked for several

4. We have heapd the learnsag ® unsel for the

parties and 43§§E§§ZE the materia) on record’, &£

The real grievance of the applicant Pertains to his
non-engagement consaquent +o his selection for

emp loyment in Class IU'Categary in the year 1964,
Admittedly, the applicant himss 1f wag absent,thﬁmghﬁ—
On account of his alleged illnasse from 24%,12' .65

to 18.3.66 ang again from 15,666 +o 14,6.67,pma L

thereafter he wa8s not taken on duty. Despite having
been appointed in the postal department in the

yeax ‘1972 although through a different stream, he
has filed thje application in the year 1986, In

any case, we find that in his application for
appointment ss E.DiB.P.M} in 1972, he had concealed
the fact that he was earlier selected for éngagement
8s a Class IV employee . Therpe is,therefcre, no
Justification for him to claim any advantage of

his selection 1in the year 1964, The application

1s thus devoid of merit and is dismissed without

any order as to costl
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